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procealiDI unit at Kumarablt in 
Trlpora. 

(IiO The Ministry of Food and Civil 
Supp'i~s is providing finaDcial 
aSlislance to Bibar Fruit and 
Vegetable Development Corpora-
tioo, an undertaking of the Bihar 
State Government, in lettiol up a 
fruit and vegetable processinll pro-
ject. It is proposod to ext end 
such assistance to other State 
Government undertakings for 
tak in. up such projects. 

(Iv) Subject to certain conditions, tbe 
Government has exempted tbe fruit 
end vegetable processing industry 
from tbe requirement of licensing 
80 as to encourage growth of the 
industry. 

Propaame to Exploit Agricultural 
PoteDtlalln Orissa 

1293. SHRI LAICSHMAN MAL-
LICK.: Will the Minister of AOlUCUL. 
TURE be pleased to state: 

Ca> whether 80 per cent of the total 
workforce in Orissa is enl810d in al1'icul. 
tore and 60 per cent of its domestic pro-
duct come from it and tbe State'. economic 
development and poverty eradication is 
entirel, dependent on its agricuhural 
proarammes ; 

(b) if 80, whetber the Planning Com-
m .. IOD bas pleased for multipronled 
Iction programme to exploit Orissa's vast 
untapped agricultural potentia 1 ; and 

(c) if 10, the details rcaarding the pro· 
"ammo and eft'orts of Union Government 
al per recommendations made by tb, 
PJanniol Commis.ion ? 

THB MINISTER OP STATS IN THB 
DBPA&ThlBNT OP AGklCULTUIlB AND 
COOPBRATION (SHIll YOGBNDRA 
MAXWANA): (8) Accordinl to the pro-
'fIIloDat population totals of the cenaus or 
JDdia 1981, 81.88 per cent of ' main' wor· 
tetlin rural IJ'eIl of Oriasa were cuJtiva .. 
tta/qrlcaltaraJ labour ... Q).t ,. cent of 

the State iDlOme Cat 1970-71 prlceI) durio. 
1912-83 was aceounted lor by ·A.riculture' 
Allied aDd MiDiO, leCtor. A. lueb the 
.tate's economic developmeot and poverty 
eradication is by and large dependent 00 
tb. growtb of tbe agricultural .ector. 

(b) and (c) The State Plae envisa ... 
a multi pronged strateI)' for stimulatiDI 
the growth of agricultural lector in tbe 
State which inter alia consists or (a) brinl-
ing substantial improvement in the pro-
ductivity or crops where the current levels 
of yield are Jow, (b) intenlifyiDI measures 
for achieving a kreak-through in rice pro-
duction, (c) undertaking ~veI01'meDt or 
rainred landa in a scientific manner on tbe 
basis of watershed concept to improve pro. 
duction potential of the Jands and achieve 
stability in yield, Cd) maxlmisiDI utilisation 
of irrigation potential throulh improved 
water management and adoption of suitable 
cropping patterns, (e) expanding scientific 
crap production syst em with emphasis on 
multiple cropping and inter-cropping for 
minimisin. risk. and mammisln. farm iD-
comes. Cf) improviDg tbe input de)jv.ry 
system, and (g) strenltheninl extension 
support to curtail the lead time in tbe 
evolution of technology and its transfer to 
tbe field. 

The State is partlcipatinl in the cen-
tra))y sponsored scbeme relatiog to lIpOCial 
rice production programme wbicb is focus-
sed on evolvinl location specific techno-
logy for augmeotiDI rice productivity. 

The Committee OD Agricultural Pro-
ductivity in Ea~terD India appointed by the 
R.eserve Bank of India hal made recom. 
mendations of far reaching consequence for 
agricultural development on the basis of an 
indepth study accord ing to various agro-
climatic zones of the State. The. recom-
meDdatjODs have been accepted by the State 
Government for 8ultablo actiOD. 

Te .. aq R .... t. for Dlaabled 

12'4. DR. A.IC. PATEL: 
SHRI C. JANGA RBDDY : 

WRI tbe Mioiater of AGRICUL TUR! 
•• pi_eel to refer to tilt repJ, ... eo to 
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UDltarred Question No. 3019 on 17 
March, It86 relardiDi toDaoCJ riahta for 
diaabled and stat e : 

(a) tbe proalel! made by tbe remaininl 
Statea and Union Territories; and 

(b) the measurel taken "here there is 
DO progress Qr do .. tisfactol') proll'el. 'I 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DBVBLOP· 
MENT (SHRI RAM ~NAND YADAV): (a) 
and (b) The position il as indicated in the 
Statement aiven below. 

StatcmDDt 

<.) Question No. 301' answered dO 
17.3.1916 contained Information relating 
to "I States and 6 Union Territoriea, namel,. 
Assam, GuJara f , Himachal Prade~b, 
Mabara~btra, Punjab, TriJmra, West BeDgal 
and Arunachal Pradesh, Chandigarh, Dadar 
& Nalar Haveli, Delhi, Ooa, Daman & 
Diu and Pondicherry while it wal tben 
indicated tbat the maUer was under 
consideration of Orissa and Uttar Pradesh 
Governments. 

Reportl from S States Andbra Pradesh, 
Jammu & Kasbmir, Madh,a Pradesb, 
Maniput and Tamil Nadu have not been 
received till DOW. 

Reports of prol1'e8S made in Orissa and 
Uttar Pradesh and 8 more Statci and 3 
Union Territories i.e., 10 States, namely, 
Bibar. Har,ana. Karnatata, Kerala, 
Megbalaya, Nalaland, Orissa. Rajastban, 
Sikkim, Uttar Pradesh and Andamao 
Nicobar IIJands, Laklbadweep and Mizoram 
are af' fo110 •• : 

1. BIHAR: 

A Bill bas been drafted by the Bibar 
Government to amend tbe Bihar Tenancy 
Act to confer OWDOtIbip rilbts on sharo-
crpopers ancl necesaarJ lealsl.lion i, expected 
to be made lOOn. 

2. HAllY ANA : 
All occapane, t copte haft 'MD ai.eo 

proprietor, d,btl UQ40r ttl, !oajab 

Occupancy Tenants (VestiDl of Proprietor, 
llipts) Act, 1953 and the PepsuOccupancy 
Tenants (Veltinl of Proprietory Ripts) 
Act, 1954. Most of the other tenant. were 
given proprietory rights uf'der the Punjab 
Security of Land Tenure Act, 1953 Ir d the 
Peptu Tenancy and AcricultlJral Lands 
Act. 19S5 and the Haryana CeDing OD 
Land Holdings Act, 1972. Reyenue record 
indicating tbe owner and the cultivator II 
kept upto-date. 

State Government do not consider it 
necessary to make any changes in the law. 

3. KARNAT~KA I 

State Government have intimated that 
abare-croppen and bargadar s)stem does 
not prevail in the State. Provisioas 
have been made under the Karanatata 
Land Refora Act for conferment 01 
ownersbip riabta on the tenants. 

4. KBRALA: 

Under Section '2 of tbe lCerala Land 
Reforms Act. the right, title etc.; of the 
'and owner and intermediary in respect 
of boldlngs held hy tenants, vested in the 
State free from a1l encombrances. When 
tbe cultivatira tenant becomes entitled to 
certificate of Purchase, tbe bolding the 
tenant is surveyed and his name brought 
into account as tbe registered bolder of 
tr e land. Section 72 of tbe Act wu 
broolht into force with cffect from 
11.1970. The land tribunals functioniDI 
under tbe Act are conferrin, ownership 
rilbt! OD tenants of the land cu Itivated ." 
them. The land tribunals are also boond 
to initiate suo moto proceedings in cal. 
in which the tenants have not aprJied for 
assignment of oYmerseip rights (Jcamom 
rilbts). Insecure and informal teoaDcy 
does Dot prevail in the State at present. 
The exi8ting provisions of the Kerala 1..an4 
Reforms Aet are luflicien t for a}Jowm, 
fixit, of tenure to the ten.Jlb. Out of 
31 21 lath casel received~ 3a.I'lath haw 
been di~poted of \\\\ December, 19.5. 
Of these 25.53 latb cases were disposed 
01 io 'avour of teoaots. Onl, 9 252 CalM 
wore ,.4ina. 
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5. MBOHALAYA: 
Community owaenblp prnalll iD the 

State. 

6. NAG ALAND : 
There is no tealDey ')'Item In tbe Ita •• 

7. ORI<)SA: 

The Orissa Land Reform. Act, 1960 
does Dot r,cOlDi~e tenaner except for • 

person under disability and privileged rai".t. 
Yet as per IUlgeltionl made in the Con· 
ference of Revenue Ministen, the Stat. 
Government have decided to make to 
systematic enumeration to detect tb. 
number of concealed tenantl and share-
croppers with a view to findin. out the 
extent of the problem of spread of informal 
and oral tenants and to formulat. 8 cJ.r 
cut policy to brin. soeh teDantl on record. 
Necessary instructions bave already been 
issued to tbe concerned field ofticer,. 

8. RAJASTHAN: 
Kbatendari rilhts are conferred on 

tenants. Thero is no cJ .. of tenuts al 
informa 1 t share-croppel'l and bar,8dara in 
the State. 

9. SIKICIM : 
The lyatem of .bar~oPPiDl caUed 

adhiadar and lCuddhar ezJlt. in the Stale. 
Rights of adhiadar and ICoddar are protected 
uDder the Cultivator. Prot ectioD Act, 
1975. revised in 1985. 

10. UTTAR PRADESH: 
Board of Reveooe of Uttar Pradnh is 

consid erina tbe detaill of tho lane, for 
the purpose and orden in thi. felard art 
expected to be is.ued Ibortl,. After tbe 
result. of IU""1 are known noedful 
remedial action win be takeD in accordaace 
with the con_ua arrived at tbe 
eonf eNoce. 

1. ANDAMAN A NIOOBAR ISLANDS : 
All laoct. iD the U..., T~_t 

In the OOYermDU)t. No per_ .,.,1 be 
deemed to baYe acquired .., ~ 
rifbtt ." ....,.doi, ",,'pdoa 01 

coaveyance or in amy otber maDDer elcept 
bJ a conveyance executed by. or, with t. 
autborlt, of the Government. Sub-Ietfilll 
01 alficultural land except i. certalD 
conditions 8S provided in Andaman A 
Nicobar Islandl Land Revenue aDd Land 
Reforms Re,ulation, 1966 makel tb. 
tenant al well as tb. Sub.tenant 
iable to eviction. Tbere is no provilion to 
confer ownership rights on tenantl or 
.ub-tenants. 

2. LAKSHADWEEP : 
The onl, system of terane, vir., '.be 

Nadapu tenancy which esist.ed in tbe UaioD 
Territory has been abolished under 
Section 8S of tbe Land Revenue and 
Tenancy Relulation 1965. On 3/4th of 
the land beld by a Nadapu ownership ri.bt. 
were conferred aJoDBwJth the .reel Itlndiol 
thereon aDd tbe remainir g 1/4tb wa. 
8ettled witb tbe Jenmi or co",)edar. There 
is no system of tlbare-cropping in vo.ue ill 
tbe Union Territo..,. 

2. MIZORAM: 
Community ownenhip prevails in tbl 

Stlte. There is DO system 0' tenancy. 

(b) State. bave been urged to take me .. 
lUrel to implement tbe consenlUI arrived 
a' the Revenue Minilters' Conference. 

Cottoa ProcJadioD Darlos 1984.15 
and Dl5.86 

1295. SHRI BALASAHEB VIERS 
PATIL: Will the Minister of AGRICUL-
TURE be plealed 10 state: 

(a) tbe total production of cotton, 
State-wise durio, IP84·85 and 1'.5 •• ' ; 

(b) bow do tbese figure. oompa. wida 
tbose for the previoul two ,ean ; 

(d wbelber then is an1 propoul to 
cultivate cotton In other State .. whero it 
il feaaible, aDd WMra it is Dot IrC)WD at 
prellnt : and 

(d) if 10, the detaUI tbereof' 

TJIB MINISTER Op STATS JaJ THB 
DBPAB.TBMBNr OP AGRICttJ.TVJB 
AND COOPS_AftON (8JW I'OOINDIA 




